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COUNCIL OF STATE.
Wednesday^ 30th January 1924.

T h e  Council met in th e  Council C h am b er at M e tca lfe  H o u s e  at E le v e n
o f  th e  C lock , b e in g  th e  first d a y  o f  th e  F ou rth  S ession  o f  th is  C ou n cil, p u r ­
suant to  S. 63 D (2) o f  th e Government o f  In d ia  A c t , and th e  P resid en t
(th e  H on o u ra b le  S ir  A l e xa n d e r  P h il l ip s  M u d d im a n , K t ., C .S T .,  G . l  E  ) 
took  th o  C hair.

MEMBERS SWORN:

Tho Honourable Sir Deva Prasad Sarvadhikary, Kt., C.I.E. (West
Bengal: Non-Muhammadan); the Honourable Mr. Hugh Kynaston Briscoe,
C.I.E. (Bihar and Orissa: Nominated Official); the Honourable Nawab
Sir Amiruddeen Ahmed Khan Bahadur, K.C.I.E., of Loharu (Punjab:
Nominated Non-Official); the Honourable Sir Muhammad Rafique, K t
(Delhi: Nominated Non-Official); the Honourable Sirdar Charanjit Singh
{Punjab: Nominated Non-Official); the Honourable Mr. Alexander Montagu
Stow, O.B.E. (Punjab: Nominated Official); the Honourable Mr. John
Peronnet Thompson, C.S.I. (Political Secrtttary); the Honourable Mr. David
Thomas Chadwick, C.I.E. (Secretary, Commerce); the Honourable Mr.
Raghunath Pandurang Karandikar (Bombay: Non-Muhammadan); the
Honourable Maulvi Abdul Karim (East Bengal: Muhammadan).

' DEATH OF NAWAB SIR BAHRAM KHAN.

T he H onourable  th e  PRESIDENT: I regret to have to inform the
House that since we last met news has been received of the death of
the Hctnourable Nawab Sir Bahram Khan, Chief of the Mazari tribe, who
was a Member of the Council of State since its commencement. I thihk
I may say that he was a very popular Member and I am quite sure that
the news of his death will be^received with great regret. As I have said,
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the lafe Sir JBahram Khan was the Chief of the Mazarl tribe, and I under­
stand that for many yfears he exercised great influence not only in hi^  _ 
own district but throughout the frontier. On that point, however, there
arc several members in this Council who are more able to speak than I
am. I have myself known our deceased friend for some years. He w’ns,
I think, a Member of the Punjab Legislative Council. He was certainly
at one time on the Imperial Legislative Council and he was, of course,
a Member of this Council. He was somewhat handicapped in taking
part in our debates owing to the language difficulty, but his short pithy
speeches in the vernacular were always received with the gi*eatest ap­
plause from all quarters of the House. It was a matter of great regret,
1 think, that he was handicapped in that way because in personal con- 
verst t̂ion no one who talked to him for any length of time could have
failed to notice that he was a man of great ability and a natural
leader. By his death the Council loses a venerable and picturesque per­
sonality. Hig very appearance was a reminder to us of the very wide
interest which the Indian Legislature has in its charge. I. am sure it
w'ill be the unanimous desire of this House that I should convey in your
name our regretful sympathy to his relatives.

The Honourable Colonel Nawab Sir L'MAK HAYAT KHAN (West
Punjab: Muhammadan): While endorsing every word that you have
kindly said about the late Nnwab Sir Bahram Khan, 1 am glad that I
have been given an opportunity to say a word or two for a great friend
oi mine. His friends in the Council and outside it are hundreds and
thousands. All who came across him know of what calibre he was made.
His personal services throughout his life were unique. Not only in his
own district, which is Dera Ghazi Khan, but in the whole of ...Baluchistan
he exercised p ’eat influence, and the administrative heads asked for hi>;
valuable opinion on all difficult subjects. He did not only join the
jirgaa in his own district hut he used to go to IVjrt Sandeman and even
to Quetta. Whenever there was a very difficult work, which wns not
easy to solve, he was the man who was always consulted. His father
was with Robert Sandeman when he wrote veni, ludi, vici. The father
of the present Nawab was with Robert* Sandeman when tiie whole of
Baluchistan was aruiexed to the l^ritisli Crown. Although he did not
know English he was well-versed in Persian as well as in Urdu. His own
language was very much akin to Persian and he was, I think, quite a
hundred years ahead of his ô '̂n Baluchis. He was one of the vei^ great­
est men in Baluchistan. When there were disturbances in 1915, he was
able to send 150 wild Baluchis, who joined at Muzaffarnagar and quelled
all the disturbances in no time. His services were very 'much appre­
ciated by the Government. He‘ was knighted and the honour of Nawab- 
shij) was also conferred upon him. Just before his death—it v/as only
10 days ago ŵ hen I saw him— ĥe was quite hale and hearty. He stayed
about two weeks in Lahore simply to show to the public that he was
thankful to his friend Sir Michael 0 ’Dwyer. He stayed in Lahore in
order to give his evidence, although ho was not well and many people
advised him to go home. But he had good blood in him and said that,
though he might die, he would stay till he had said all he had seen. I
am very thankful to you. Sir, for having been good enough to think of
sending a message to his family. I had been to his house just about 10
days after his death, and they were all very thankful for the kind mes­
sages from His Excellency the Viceroy and His Excellency the Com­
mander-in-Chief which they had received.
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T he  H o n o u rable  Mr. C. A. BABKON (Delhi : Nominated Omcial):
Sir, /IS ;bhe senior Punjab officer serving on this Council I desire to asso­
ciate myself on behalf of all officers of the Punjab  ̂services with the 
tribute which you yourself and the Honourable Sir Umar Hay at Khan 
have paid to the memory of the late Nawab Sir Bahram Khan. In doing 
so. I may perhaps be allowed to strike a personal note, which is, 1 fancy, 
rather unusual on such occasions. For, Sir, it was at the town of Dehra 
Ohazi Khan, the headquarters of the late'Nawab’s district, that I first 
«aw the light of day, and I remember with the greatest pleasure that 
when, some years after my return to India, Sir Bahram Khan and his 
brother Tumandars learnt this fact, they hailed me as a hamivatan, *i 
term of peculiarly friendly significance on the Pathan and Bfiluch borders.

Sir Bahram Khan inherited a great tradition from his father Nawab 
Sir Imam Baksh Khan, a very well known figure on the Frontier in the 
latter part of the last century. He succeeded him in the chieftainship 
of the Mazari tribe about 20 years ago, but had for many years before 
that been actively associated with him in the management of tribal affairs. 
The ripe experience thus acquired, added to an uncommonly keen intel­
ligence and great shrewdness, enabled Sir Bahram Khan to combine the 
authority required from the chieftain of a large tribe with the demc^ratie 
instincts of the Baluch tribesmen. His experience, his upquestioned in­
tegrity of purpose and his dignified bearing placed him in a commanding 
position in the South West Punjab, and also, as we have just heard, in 
the Frontier districts of Sind and the neighbouring parts of Baluchistan. 
His great influence, which he always wielded for the preservation of 
peace and order on the border, was of peculiar value at the annual Baluch 
Jirga held each autumn at Fort Munro for the settlement of outstanding 
disputes. Here, in this Council, we shall miss his picturesque figure and 
his brief straightforward comments on current events. His departure 
leaves a blank in the Western Punjab which will be hard to fill. The 
Punjab Government and its officers all mourn the loss of a wise counsel­
lor. For myself personally his departure means the close of a friend­
ship which, if he had been spared for one year more, would have lasrted 
for 30 year;̂ .

With t^ese few words, I beg to endorse the tribute to the late Nawab’s 
memory.

T he H ono urable  M r . J. CRERAIl (Secretary, Home Department): 
Sir, on behalf of the officers of the Government of Bombay I should also 
ask for an opportunity to associate myself wnth the words which hjive 
fallen fro«i you, Sir, and the Honourable Members who have preceded 
me. I do so not only because 1 had for many years the honour of the 
late Nawab’s personal friendship, but because during my service in upper . 
Sind I was, like nearly every other officer who has served in those parts, 
brought into frequent contact w'ith him in matters of public administra­
tion. I am therefore in a position, and I am sure those who have served 
in those parts would also desire me, to say that the sentiments to which 
you and other Honourable Members have given expression are fully 
shared and entirely endorsed by officers of the Bombay Government. I 
think. Sir, the mere fact that so many Honourable" Members of this 
House been able on independent "grounds to-^.estify to the great
services and the high character of the late Nawab is the clearest evi­
dence of the greatness of the position which he occupied and the amplest 
corroboration of the eulogies ^which you, Sir, have pronounced on his 
memorv. * •

DKATH OF NAWAB SIR BAHRAM KUAN. ^ O



The Honourable Du. Mian Sir MUHAMMAD ^:®AFI (Law M em ^ 
hex) : Sii’, as Leader of the House, and on behalf of the Government of 
India, I desire to associate myself in the tribute M'hich has been pro­
nounced to-day to the memory of our late colleague from all sides of the 
House. I personally had known the late Nawab Sir Bahtam Khan ever 
since I returned from England after my call to the Bar. He was my col­
league on the Punjab Legislative Council in the first Minto-Morley Befomn 
Council. We worked together fo? many years in the local Council and after- - 
wards as colleagues in the old Imperial Council, and here in the Council 
of State. He was also an office-bearer in many a provincial organisatioii 
in the Punjab in which I had the honour of taking some active part. 
My association w’ith him in the public life of our Province was very closo' 
and lasted for a very 'long period. I held him in the highest esteem for 
his integrity, his sound common sense and for hig natural tact and poli­
tical insight, and I entirely agree with my friend the Honourable Mr. 
Barron that his death has left a gap in the Punjab which it will be very 
hard to fill.

T he  H o n o u rable  S ir  NAl^ASIMHA 8 ARM A (Member for ICducation, 
Health and Lands): As a Hindu Member of the Governor General’s
Executive Council, and on behalf of the Hindu community, I beg to 
flfssooiate myself with everything that has fallen from the Honounible 
Members of this House.

T he  H ono urable  L ala  HAM 8ARAN DAS (Punjab: Non-Muhaiii* 
madan): Sir, I rise to endorse all that our worthy President has said 
about the late lamented Nawab Sir Bahram Khan. Sir Bahram Khan 
was one of our great Punjab leaders of the old type who exerdsed a vast» 
influence in the Balpch t^pitOry. I had the privilege of being his colleague 
on the Punjab L e^^tive  Council for a period of about eight years and 
during that time I liad closer contact T\nth the Nawab. 1 foAnd in him 
a person of ^eat common sense and one who was very popular even 
among the Hindus and other classes. His loss has been greatly felt in 
the,.Punjab, and it is quite right that this Houfie should' send a message 
of condolence to his family.

T he  H o n o u rable  t h e  PRESIDENT: I think, after the exprelsions that 
have fallen from all sides of the House, it will probably bo your unanimous 
pleasure that I shouW also direct a copy of these proceedings to be for­
warded to his relatives. Let that be done.

4  COUNCIL OF STATK. [3 0 t h  Jan. 1924,

^MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL.
T he  H onouraijt,e th e  PRESIDENT: I have a message from His

• Excellency the Governor General of India to comnmnicate to the Council. 
It runs as follows: —

“  In pnraiiariĉ . of mih-sertion (3) of Mpction 63A of the, Govemmfnt of India Act, 
/ ,  Hufu9 Daniely Earl of Utading, hereby require the attendance of the Members of 
the Council of State in the Legislative Assembly Chamber at 11 (Tcloch a.m. on 
Thursday, the Slst Janvary, 19Si.

(Sd.) READING,
\ ^

Viceroy and Governor General.*̂



MESSAGES FUOM H. B. THE GOVERNOR GENERAL. S

T he  H on o u r a ble  t h e  PEESIDENT: I have it also in command to 
.deliver another message:

In pursuance of the 'prov'mons of eub-eection (2) of section 63A of tht Gavtmment 
of India Act, / ,  Jiufus Daniel, Earl of Beading, hereby nominate the following 
Mtmbtrs 6f the Council of Stfffe to be on the imnel of Chairmen of the eaid Council of 
State:—

Jn the first place, the Honourable Sir Maneckji Byramji Dadabhoy; in the second 
jdace, the Honourable Sir Zulfiqar AH Khan; in the third jflace, the Honourable 
Sir Arthur Henry Froom; and lastly, the Bight Honourable Srinivasa SoHtri.

'  (Sd.) BEADING,

Viceroy and Governor General"*

COMMITTEE ON PETITIONS.
T he  H on o u rable  th e  PRESIDENT: Under Standing Order 76 of the 

Council of State Standing Orders, I am required, at the commencement 
of each Session, to constitute a Committee on Petitions consisting of a 
Chnirmfin and four members. I accordingly, having consulted the gentle­
men concerned, have much pleasure m nominating, the Honourable 
Mr. Phoroze Sethna to be Chairman of the Committee, and the following 
to be members, namely :

'J’he Honourable Maharaja Bahadur Keshava Prasad Singh of 
Dumraon ;

The Honourable Colonel Nawab Sir Umar Hay at Khan;
The Honourable Sir Annamalai Chettiyar; arid
The Honourable Lala Sukhbir Sinha. ^

QUESTIONS AND ANSWERS.
I m pr o v e m e n t  of  V iza g a p a t a m  H a r b o u r .%

1 . T he H on o u rable  S ir  AHMEDTHAMBY MARICAIR: (a.) With 
reference to my question No. 97* asked at the meeting of the Council held 
at Delhi on the 12th February 1928 and the Government answer thereto  ̂
will Government be pleased to state whether they have since arrived at
a final decision in the matter of improving the Vizagapatam Harbour?

(b) If not, will Government be pleased to state whether they are going 
to consider this important question?

T he  H on o u rable  M r . D. T . CHADWICK: (a) T h e  a n sw er is in  th e
negative.

(6) The question is already under consideration.

O pe n in g  of th e  P ort  of M ad r a s  for  P il g r im  T r a f f ic . •

 ̂ 2. T he H o n o u rable  S ir  AHMEDTHAMBY MARICAIR: Will Govern­
ment be pleased to state what steps they have taken to open the port of 
Madras for pilgrim traffic to Mecca and other holy places? ,

•

T h e  H o n o u rable  S ir  NARASIMHA SARMA: It has not been found
possible to take steps to open the port of Madras for pilgrim traffic to 
Mecca and other holy pla<^s, since the Honourable Member moved hi»

* Vide Council of State Debates, Volume III, pages 691-692.



Hesolutiou 911 the subject in this Council in July 1923.  ̂ There is still need^. 
for economy. Also, as I pointed out at the time, it is difficiJt to move 
in the matter until some system has been introduced imder which pilgrims 
Avho make .the pilgrimage will be required to provide in advance for their 
Teturn journey. The Government of India have the matter in mind and I 
can assure my Honourable friend that it will not be lost sight of.

T h e  H on o u rable  L ala HAM SARAN D AS: In the absence of the
Honourable Mr. Samaldas, can I ask question No. 8?

T he  H o n o u rable  th e  PKESIDRNT : Has the Honourable Member
authority ?

T he H ono urable  L ala  EAM SAEAN D AS: No, but . . . .
T he  H on o u rable  SA ivm  IIAZA A L I: May I point out, Sir, that under

Standing Order 18, it is open to any member with your permission to put 
the question without any authority being given by the Member?

T h e  H o n o u rable  t h e  PRESIDENT: The Honourable Member is per­
fectly correct, but the rule does not debar me from asking \iiiether the 
Honourable Member has authority or not? (Laughter.)

T h e  H o n o u rable  L ala  RAM SARAN D A S: Have I your permission,
Sir, to put the question? ^

T he  H on o u rable  t h e  PRESIDENT : If the Honourable Member
attaches importance to the question, he can put it.

S to r e s  P u r c h a se  R u l e s .

3. T h e  H on o u rable  M r . LALUBHAI SAMALDAS : Will the Govern­
ment be pleased to state whi.t^er the recently fr^ied Stores Purchase 
Rules are made ap{)licable to—

(i) New Delhi, and
(ii) Sukkur Barrage?

T he  H ono urable  M r . A . H . L E Y : It is presumed that the Honourable
Member is referring to the draft Stores Purchase Rules fr ^ e d  by the 
Railway Industries Committee. These have not yet been finally approved. 
When they have been approved, they will apply, as do the existing rules, 
to New Delhi. The revision of the rules applicable to Governor’s provinces 

. (and therefore to the Sukkur Barrage scheme) is still under consideration.

E x pen d itu r e  on th e  E c c l e s ia s t ic a l  D e p a r t m e n t .

4. T he  H on o urable  M r . LALUBHAI SAMALDAS: (a) WUl the
Government be pleased to lay on the table a statement showing the total 
expenditure on Ecclesiastical Departments (both Central and Provincial) 
m the years 1914 and 1923?

(b) Will they further be pleased to state whether the Government 
intends to continue this expenditure permanently?

T h e  H ono urable  M r . D. T . CHADWICK: (a) All expenditure on the
Ecclesiastical Department is Central. It amounted to Rs. 19,08,283 in • 
1914-15. The budget provision for 1923-24 was Rs. 32,83,000. The actual 

‘■figures are not je t  available.
(b) The answer is in the negative. A scheme of reduction has been 

framed recently under which it is hoped to save Bs. 4,80,000 annually, the 
bulk of it by the end of 1925-26 v

^  COUNCIL OF STATE. [3 0 t ii J a n . 1924.



^ R e p o r t  of  t h e  A l l ia n c e  B a n k  I n q u ir y  C o m m it t e e .

•5. T h e  H onouiiahle M r . LALUBHAI SAMALDAS : Will the
<iovernment be pleased to state whether any report has been submitted 
iy  the Alliance Bank Inquiry Committee appointed at the Bank’s general 
meeting in Calcutta and, if so, will they be pleased to lay on the table 
a copy of their report.

T h e  H o n o u r a ble  Mr. A. C. McAVATTEliS: The Government have 
not received any report.

B e p o r t  of t h e  G o v e r n m e n t  S e c u r it ie s  C o m m it t e e .

6. T h e  H on o u rable  M r . LALUBHAI SAMALDAS : Will the
<jrovernment be pleased to lay on the table a copy of the report submitted
k>y the Government Securities Committee of 1921 ?

T h e  H o n o u rable  Mr. A. C. McWATTEBS: The reports of the
Bombay and CalcutttT Coniniittees appointed in 1921 to inquire into the 
question of the rehabilitation of Government securities were published for 
general infornriation with a Communique on the 19th September 1921. I  
«hall be glad to supply the Honourable Member with a copy of the same.

M in in g  C o n c e s sio n s  and  F o r e st  M o n o p o l ie s .

7. T he  H on o u rable  M r . LALUBHAI SAMALDAS: (a) Will the
Government be pleased to hiy on the table a statement giving information 
about the grant of concessions for mining rights, as well as monopolies 
for working in forests at present existing in various provinces?

(b) Will they also be pleased to state what use is made of the same 
t'y the parties to whom concessions are granted? ‘

T he  H on o u rable  M r . A. H . LEV : (a) Concessions for mining rights are
granted by Local Governments in accordance with rules made by the 
•Governor General in Council, and sanctioned by the Secretary of State. 
The Government of India are riot able to lay on the table a statement 
showing details of all the concessions granted by Local Governments, but 
if the Honourable Member wishes for any particular information, I shall be 
glad to give him such information as is readily available. As regards 
forests the Government of India are not primarily concerned with forest 
administration in the provinces and have no information on the subject. 
In the areas under their own control no monopolies have been granted.

(b) Mining concessions are, of course, used to win minerals. If a 
lessee does not carry on mining operations in a proper workmanlike manner, 
the rules empower the Local Government to terminate the lease.

R a il w a y  C o n c e s sio n s  to  C om m ercial  T r a v e l l e r s .

8. T he  H on o u rable  M r . .  LALUBHAI SAMALDAS: Will the
^Government be pleased to give a list of the concessions given by Railways 
ti) commercial travellers and state the nationality of each commercial finii 
tc whom the concession is granted? . '

T h e  H o n o u rable  Mr. D. Î\ CHADWICK: A concession of half rates
for luggage including packages of samples is allowed by railways to com­
mercial travellers representitig recognised trades or f̂irms. In addition,

QUESTIONS AND ANSWERS* 7



8 COUNCIL OF STATE.

the Madras and Southern Mahratta Railway have, as an experimental r- 
measure, granted a concession on first class tickets. These concessions arc 
available to all and there is no question of nationality.

PuttcnASE OF S to r e s  in  I n d ia , G r e a t  B r it a in , e t c .

9. T h e  H on o u rable  M r . LALUBHAI SAMALDAS : Will the
Government be pleased to give the figures of the value of stores purchased 
during the last three years for (a) State Railways, and (6) Public Depart­
ments of the Central Government from: —

(i) India,
(ii) Great Britain, and
(iii) Other countries? ,

T he H on o u rable  M r . A. H . L E Y : I place on the. table a statement
showing the expenditure on stores purchased in India by (a) State Rail­
ways, and (b) other Departments of the Central Government (including 
minor Local Governments) for the official vears 1920-21, 1921-22 and 
1922-23. ‘

As regards purchases made from Great Britain and other countries the 
information is not available to the Government of India. The High 
Commissioner for India has been asked to furnish the figures, which 
will be supplied as soon as they are received.

[3 0 t h  Jan. 1924.

Statement showing the expendituro on xfortn p\irchanf>d in India by («) Stafp 
liaUuiaijM and (h) other De))artmentH #/ the Central Government (inclnding mmor 
Local GovernmentH) for the officird yeur t̂ l̂UJO-21, 1921-2'J mid 19H2-SS.

lf2 V 2 l 1921.22. r. 22-23.

I p.
■ ■ 

Re. R .̂

ihtate UaHwHy/i . . . . 4.00,77,385 6.69,77.199 6,84,82.665

Certv.l Depni’tments vincludliif  ̂ minor 
Local Goveri mtntd).

2,20,87.729 2,10.7-,189 1,49,49,167

N ote:—The statement does not include figures rdatinp to (1) purchases of articles- 
of the same kind and of an aggregate value not exceeding Rs. 50 at one time and 
place (2) purchases made by contractors for Government works, (3) purchases invariably 
made in India, such as bricks, Indian lime and mortar, Indian timber, etc., and (4̂  
purchases made by or on behalf of the military authorities.

I ssu e  of  G old  C oin  from  P u b lic  T r e a s u r ie s .

10. T he  H on ourable  L ala  SUKHBIll SINHA: (a) Will Government
be pleased to state the grounds on which the issue of gold coin from public 
treasuries has been stopped? .

(b) Is the Government aware that by this stoppage the public is put to  
great inconvenience?

T he H o n o u rable  Mk. A. C. McWATTERS: (a) The Government
cannot for obvious reasons i^ue sovereij^ns so long as gold in India 
stands at a premium as compared with the legal tender ratio of Rs. 10 
to the sovereign. ‘ -



{b) Government is not Rware that any serious inconvenience is being 
caused to the public.

G old  C o in a g e  in  t h e  B o m bay  M i n t .

11 . T h e  H o n o u r a ble  L a l a  SUKHBIR SINHA: Is it under con­
templation to reopen the gold coinage in the Bombay Mint as was the 
case before and,-if not, why?

T h e  H on o u r a ble  M r . A. C. McWATTERS : The Honourable Member
is referred ̂ to the reply given to a question* on the same subject put by 
the Honourable Sardar Jogendra Singh on 20th March, 1922. The posi­
tion is still the same, namely, that the Indian Mints are prepared to coin 
gold as soon as the demand for gold currency arises  ̂ but no such demand 
can arise so long as the present premium on gold as compared with its- 
statutory parity exists.

E x p e n d it u r e  on  I m po rt  op  F o r e ig n  M e d ic in e s .

12. T h e  H o n o u rable  L ala  SUKHBIR SINHA: (a) Is there any
i)harmacy at present in. any province ?

(b) What amount of money is spent in importing foreign medicines 
from outside?

(c) Can they not be manufactured here out of the indigenous materials?

T he  H o n o u rable  S ir  NARASIMHA SARMA: (a) Yes.
(b) The information required is to be found on pages 460 and 544 of 

the blue book entitled “  Statistical Abstract for British India, 1911-12 to 
1920-21 ”  publifihed by the Commercial Intelligence Department of the 
Government of India in 1923.

(e) The bull' of the drugs imported by Government either cannot be 
manufactured in Indiar or manufactured only in insufficient quantities. 
Government have every sympathy with the desire expressed and make full 
use of such drugs as are available locally. ^

I n d ia n  D r u g s  M a n u f a c t u r e  C o m m it t e e . •

13. T h e  H o n o u rable  L a la  SUKHBIR SINHA: (i) What work ha»
been done up till now by the Indian Drugs Manufacture Committee?

(ii) When was it established?
(iii) How much money have they spent?
(iv) What drugs are now manufactured here on commercial scale?

T he H o n o u rable  S ir  NARASIMHA SARMA: (i) The work done by 
the Indian Drugs Manufacture Committee is described in the Committee’s 
annual reports. A set of these reports will be supplied to the Honour­
able Member. *•

(ii) In May, 1919. •
(iii) Rs. 4,815.
(iv) Lists of drugs manufactured on a coiiimercial scale in India will 

bo supplied to the Honourable Member.
................................. ................ ................. ....... •--------- ------- - --------

* Vide Council of State Debates, Volume II, page 1129.
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S e p a r a t io n  of  J u d ic ia l  from  E x e c u t iv e  F u n c t io n s .

14. T h e  H o n o u rable  Mii. K. P. KAEANDIKAB: Having regard to
the assurance given on 9tli March 1921 in the Council of State by Govern­
ment that Government would make the necessary legislative, changes on 
the request from any Local Government in the matter of separation, of 
Judicial from Executive functions, will Government be pleased to 
«tate: — ^

(a) whether the proceedings in connection with the Resolution oh
the point, withdrawn on the aforesaid assurance, have been 
brought to the notice of the several Governments^ and

(b) whether any such requests from any of the Local Governments
have been received?

(c) if so, will Government lay on the Council table a copy each of
the Local Governments’ letters?

{d) and lastly, what action has been taken by the Government of 
India either on the requests of the Local Governments or 
independently of such requests? ,

T h e  H on o u rable  M r . J. CRERAR: (a ) I invite the Honourable 
Member’s attention to tho Resolution of the Government of India, 

"N o. Judicial, dated ihe^Tth December, 1921, on the subject, which
was published in the Supplement to the Oazelte of India  ̂ and copies of 
which were supplied to Local Governments.

(b) The Government of India have received proposals from the Gov- 
enmients of the United Provinces, Bihar and Orissa and Bengal. The last 
named Local Government, hoAvever, propose to place their scheme before 
the Local Legislative Council for criticism and the final views of the Ijocal 
Government are not yet before the Government of India.

(c) Government do not at present propose to ky on the table a copy 
of the letters received from the Local Governments named in (b) above. ^

{d) No action has so fai been taken, pending the ̂ receipt of the final 
views of the Governments of Madras and Bengal.

T he  H on ourable  L ala  SUKHBIR SINHA: May I ask. Sir* if the 
Government of India has received any definite scheme or proposals from 
the United Provinces Government on this subject of the separation of 
judicial and executive functions? ^

T h e  H on ourable  M r . J. CRERAR : I invite the Honourable Member’s 
attention to the terms of my reply. We have received certain proposals 
but not yet in their final fonn. Their final form is being Qwaitcd.

R e g u lation  of C o lo n ial  I m p o r t s .

15. T h e  H ono urable  M r . E. P. KARANDIKAR: Is it under con­
templation of Government to enforce the principle of reciprocity by regu 
lating, in exercise of the powers of Government under the Merchant 
Shipping Act and Rules and Regulations thereunder, or the Sea Cufltoms 
Act (VIII of 1878), the ingress into British India of articles and com­
modities from Colonies that do not extend equ^l rights of citizenship to 
Indians in their respeative territories?
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T h e  H o n o u r a ble  Mr. D. T . CHADWICK : If the HonourabJe Member
will put in a fresh question explaining precisely what action he contem­
plates that the Government of India should take under the Indian
Merchant Shipping Act or under the Seo Customs Act, I will endeavour 
ic, answer that question.

Tt;k H o n o u r a ble  Mr. K . P. KARANDIKAR: Am I permitted t o  put 
a fresh question?

The H o n o u rabi^  t h e  PRESIDENT: Notice must be given.

S e d it io u s  L it e r a t u r e .

16. T h e  H o n o u r a bl® Mr. R. P. KARANDIKAR: Is prevention in
cases of seditioud literature enforced in exercise of the powers under the 
Sea Customs Act (VIII of 1878), section 19?

T h e  H o n o u r a ble  M r . J. CRERAR: The powders conferred by section 
19 of the Sea Customs Act, 1878, may be utilised to prohibit the importa­
tion of seditious literature into India.

T h e  H o n o u r a ble  S a iy id  RAZA ALI: I s importation into India of the 
Right Honourable Ramsay Macdonald s book The Awakening of India 
prohibited imder the Sea Customs Act? ^

T hj! H o n o u rable  M r . J . CRERAR : I submit, Sir, that that question 
docs not arise either out of the original question or my reply.

T h e  H o n o u r a ble  S a iy id  RAZA ALI: That is for you, Sir, to decide 
whether it does or does not arise.

T h e  H o n o u r a ble  th e  PRESIDENT: I am afraid I am against tl’ o* 
Honourable Member.

REC0 ŜTITUTI0N OF THE lU lLW AY B oARD.

17. T h e  H o n o u rable  M r . R. P. KARANDIKAR: Regarding the
Resolution* adopted in this Council on 25th September 1922, in the n^atter 
of the reconstitution of the Railway Board, it has been said in a recent 
Government publication that as the scope of the changes, which are to be 
made, may be affected by the Report of the Retrenchment Committee, 
no decision could be arrived at until that Report had been received (vide 
last column of Appendix IV of Resume of work of India’s Parliament at 
Delhi, 1923). Now that the Report of the Retrenchment. Committee i& 
already in the hands of Government and as in some matters action has

, already been taken under it, will Government be pleased to state: —
(a) What changes have been contemplated now to be effected in

the constitution of the Railway Board?
(b) How far they are affected by the Report of the Retrenchment

Committee? "
(c) W’hat action has been taken?
{d) And what action is about to be taken in fnrtlierance of the

ResoJution adopted?
T h e  H o n o u rable  M r . D. T . CHADW7CK: (a) It is hoped to give full * 

information about the changes contemplated in the memorandum on this- 
years budget, which will be circulated when the budget is introduced.
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(b) The proposals are based upon the recommendations of the Acworth 
Committee. The Government of India believe that these recommendationH 
were generally endorsed by the Retrenchment Committee.

(c) Up to date only three appointments in the new reorganisation scheiMr 
have been made, namely, those of Chief Commissioner, Financial Corri 
missioner and Chief Mechanical Engineer. All these appointments have 
been recommended by the Acworth Committee.

(rf) No Indians have been selected for the three above appomtments. 
The Resolution referred to by the Honourable Member will be borne in mind 
in filling up other appointments contemplated in the reorganisation scheme, 
but it must be remembered that these appointments are such as can only 
be filled by officers with suitable railway experience and of necessnrv 
seniority, tmd at present there are few Indians in the senior ranks of the 
railway s^vices.

S t a t is t ic a l  I n q u ir y .

18. T he  H ono urable  Mr. 11. P. KARANDIKAR: In replying to
the Honourable Mr. Kale’s Resolution,* regarding statistics, moved in this 
Council on 25th September 1922 and adopted with some amendment, the 
Honourable the Secretary for Commerce observed that the inquiry recom­
mended by the Honourable Member had already been started and agreed 
that the inquir̂  ̂ should also cover the proposal that the Statistical Abstract 
of British India should be published in India in future, and that it would be 
produced in one compact volume.

What progress has been made in the inquiry that had been already 
started and what action has been taken in giving efiect to the Resolution 
adopted by the Council, beyona that noted in the 5lh column of 
Appendix IV to the Resume of work of India’s l^arliamcnt at Delhi, 1922, 
published by the Director, Central Bureau of Information, Government of 
India ?

T he  H onourable  M r . D. T. CHADWICK: The Statistical Abstract for 
Briti:<h India for 1920-21 was issued in India to the public last 
December. The issue for 1921-22 should be ready for publication in a 
few months time. This new issue combines in one volume both thf 
Statistics of British India, which have hitherto been spread over fivf 
volumes, and the Statistical Abstract relating to British India, formerly 
published by the India Office, London.

The Director General of Commercial Intelligence ha» completed his 
examination of the question of improving the scope and form of otb/'r 
statistical publications issued by the Commercial Intelligence Department, 
and his proposals are at this moment under the consideration of the Govern­
ment of India.

C e s s e s  on T e a , I n d ig o , e t c .

19. T he  H onourable  M r . R. P . KARANDIKAR: Cesses have been
levied on tea, indigo, lac and cotton by special legislative measures by the 
Central Le^slature. How far has the object of stimulating research and 
improving their quantity and marketing conditions been fulfilled?
* The H on o u rable  T. CHADWICK: The proceeds of the cess
]cv i^  under the Indian Tea Cess Act are to be devoted according to section 
5 (g) of that Act to meeting the cost of such measures ns the Committee
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may considsr advisable to take for promoting the sale and increasing' the 
consumption in India and elsewhere of teas produced in India.”  Much 
work in popularising Indian teas has been done in India and in France and 
Belgium and also in the United States of America, where, at present, the 
Tea Cess Committee have a special organisation at work.

The cess on Indigo ceased to be levied with effect,from the 1st of 
August last. Useful work was done out of the proceeds of the cess in con­
nection with the manufacture of Indigo paste in India on a "compiercial 
scale.

The Act to provide a fund to be expended for the promotion of the 
improvefnent of methods of cultivation and manufacture of lac in India 
only became law a little oyer two years ago. Since then assistants have 
been employed to work in some of the chief lac producing areas and a 
research station is in process of development.

The cess on cotton was imposed only in March last. There has not 
been time as yet to judge of its results. Valuable work is being done by 
the Indian Central Cotton Committee, to whose annual report for 1923 the 
attention of the Honourable* Member is invited.

I n d ia ’s E d u c a t io n a l  P o l ic y .

20. T h e  H o n o u rable  M r . li. P. KARANDIKAH: Will Government
be pleased to state if the time has come when the whole of India’s Educa­
tional Policy initiated by the Educational Despatch of 1854, scrutinised 
by the Education Commission, revised by Lord Curzon in 1904, reviewed 
ly  Lord Hardinge (1913) and partially touched by the Saddler CommisSion, 
lequires considerable change with a view to remove all obstacles in the way 
of India’s self-determination? •

T he  H o n o u rable  S ir  NARASIMHA SARMA : With the introduction of 
the lieforms and the classification of Education as a provincial transferred 
subject to the extent shown under item 5, Schedule 11 to the Devolution 
Rules, the policy alluded to by the Honourable Member is no longer bind­
ing in Governors’ provinces where, subject to the provisions of sectiohs 
52(8) and 80A(3) of the Government of India Act and Rule 49 of the 
Devolution Rules, the Ministers are competent to evolve their own 
<3ducational policy. '

G r ie v a n c e s  of U n iv e r s it y  T r a in in g  C o r p s , B o m b a y .

21. T he  H o n o u r a ble  M r . R. P. KARANDIKAR: Will Government 
be pleased to say what steps, if any, Government have taken or contem­
plate taking for the purpose of removing the following alleged grievances 
of the University Training Corps, Bombay: —

(i) No comprehensive set of regulations is as yet published although
the attention of the Government to this fact was drawn by 
the Honourable Mr. Kale in his interpellation No. 101 of 
September 1922.

(ii) That members of the Corps, who come to camps of exercise
directly from their own homes, are not taken back to their 
homes at Government expense. .

* (iii) The usual steamer or railway concessions that were given to 
the members of this Corps in 1921 have been discontinued 
since 1922. ^
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(iv) M<̂  v,bers of this Corps do not get the following bonus oUowancer
or concessions ;»nich the members of the Auxiliary Force, 
get;— " ^

(а) A bonus equivalent to sixteen days' pay (in addition to sixteeft
days’ pay) at the following rates: —

Private— lis. 2  ̂ » '
Corporal—Es. 3 > for a day of four hours’ actual work.
Sergeant—Rs. 4 )  ,

(б) An allowance of four annas per day in addition to their rations*
(or Rupees 2 as their equivalent) when they are embodied 
in camp.

(c) Railway or steamer concessions for the sake of attending 
parades, etc. (vide Great Indian Peninsula 'Railway Guide 

** for March 1923, pages 181, 182̂  item No. 7).
(v) The mileage given to the commissioned officers of the Univer^

sity Training Corps was at the rate of two annas» while the 
rate sanctioned for the commissioned officers is eight annas- 
per mile.

(vi) No officers’ corps were attached to any regular units although
certain officers of this Corps had applied as early as the year 
1923 on the assurance given by Government, that such pro­
vision has been made, in reply to an interpellation (103) from 
the Honourable Mr. Kale in September 1922.

His E x c ellen cy  th e  COMMANDEIMN-CHIEF: (i) Provisional Regu­
lations for the University Traming Corps have been drawn up and com- 
niunicated to the local military authorities. The draft of the final regula­
tions is being prepared, and I have given orders that the work should be- 
expedited.

(ii) Under rule, members of th  ̂ University Training Corps are entitled 
to conveyance at Government expense when proceeding to and from campK 
« r excrcise. The Honourable Member is apparently referring to some 
particular occasion on which it is alleged that this rule Avas not observed, 
j  am causing inquiries to be made as to this, and will see that the result 
is coinmunicated to the Honourable Member as soon as possible.

(iii) Government are not aware that concessions of the kind to which he 
refers were either given in 1921 or ŵ ere discontinued since 1922. If the 
Honourable Member however will give me further particulars of the con­
cessions to which he has referred, I will have the matter investigated.

(iv) (a) Members of the University Training Corps, like all other mem­
bers of the Territorial Force, are liable to be embodied for military ser­
vice ; but in the case of members of the University Training Corps it is 
not intended to enforce this liability. As a corollary, members of the 
University Training Corps undergo a less rigorous course of training, and 
in particular attend camp for 15 days in each training year instead of 28 
days. As a result of their being differentiated in these respects from mem­
bers of Provincial Battalions of the Territorial Force, members of the 
University Training Corps are not granted any pay and allowances during 
training, vide rule 17 of the Rules issued under the Indian Territorial Force 
Act of 1920. •

(b) For the reasons which liave just been given, no form of pay and" 
ftllo\̂  *nces is admissible to members of the University Training Corps-
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For the period they are in camp, a lump sum grant is placed at the disposal 
■ of the Officer Commanding a unit for the pu^ose of meeting the whole 
cost of their messing.

(c) Members of the University Training Corps are granted conveyance 
allowance for the purpose of attending parades at the same rates and under 
the same conditions as members of the Auxiliary Force. When attending 
the annual camp, however, members of RaDway units of the Auxiliary 
Force are granted free railway passages on their own railway lines in lieu
of railway warrants or travelling allowances.

(v) Q-ovemment have no infonnation as regards this. I am causing 
inquiries to be made and will let the Honourable Member know the result 
in due course.

(vi) Individual applications for attachment are dealt with by the local 
military authorities, and attachments are not reported to the Government 
of India. I will, however, call for a special report as regards this matter 
also, and will corhmunicate the result to the Honourable Member,

U n iv e r s it y  T r a in in g  C o r p s .

22. T he  H o n o u rable  M r . R. P. KARANDIKAR: Will Government 
be pleased to state: —

(a) why Government srty in their replies to questions Nos. 100* and
102 of September 1922 that the University Training Corpfl 
is not liable to embodiment if the Indian Territorial Force 
Act says that the members of this Corps are liable to embodi­
ment in camp for sixteen days in a year;

(b) whether European Officers of the Bombay University Truning
Corps are originally members of the Auxiliary Force and. at 
such they are entitled to any pay or allowances for their, eamp 
of exercise;

(c) whether the European o ffice , referred to above, have received
any pay for the camp of exercise in 1921-22 and 1928;

(d) whether members of the Auariliw  ̂ Force get any railway ooB- 
. cessions while travelling for parades or otherwise; and

(e) whether similar concessions are extended to the membeiiB of the
Indian Territorial Force also and, if the reply is in the n«ga- 

 ̂ tive, the reasons why they are not extend^ to them ?
H ts E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF: (a) I  regret to say 

that the statement made on the occasion mentioned by the Honourable 
Member was not accurate. I have now made the actual position clear in 
my reply to part (iv) of the Honourable Member s previous question.

(b̂  The European officers referred to are commissioned in the Auxiliary 
Force and attached to the University Training Corps. They are not 
entitled to any pay and allowances for the period of the camp of exercise.

(c) The answer is in the negative.
(d) A (e) As stated in my reply to part (c) of the Honourable Member's, 

previous question, members of the Auxiliary Force and of the University 
Training Corps receive the same concessions in respect of conveyance 
allowance for the purpose of attending parades. They are both granted 
free conveyance by rail whien proceeding on duty.
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STATEMENT LAID ON THE TABLE.

T h e  H ono urable  M r . A. C . McWATTEBS (Finance Secretary): Sir,
I beg to lay on the table m statement regarding important financial questions 
'Outstanding beiween Plif̂  Majesty's Government and the Government of 
India. This is with reference to‘ the question* asked by the Honourable ‘ 
Sir Purshotamdas Thakiirdas in this House on the 16th July last.

rrgnrdinff imitortnuf financial (fueHtiom̂  outHanding bf'tween His Majesty'6 
Ciovernment and the Govtmment of India.

(1) Pension claim hy War Office against /nrfia.—-This claim, which exceeds £25 
millions and may be as much as £40 millions, represents a share of pensions arising 
out of casualties amongst British Troops who bad served in India and who were 
employed in the Great War. The claim nas been made with reference to an agreement 
entered into in 1870 between the India and War Offices. It is understood that this 
agreement is interpreted differently by the two offices the former holding ^ a t  it could 
not have been intended to apply asainst India in a war of the magnitude of the 
Great War, while the latter argue that it was subject to no qualification.

(2) India's further covtribution to the Great IfV/r.—In September 1018 the 
Indian Legislative Council offered certain additional financial assistance to His 
Majesty’s Government towards the prosecution of the Great War on the eondiiions, 
(•) that there was no costly conflagration on the Indian frontier and (it) thai the 
general agricultural and financial situation of Indiu permitted it. On the assumption 
that ths Great War would last till March 1920, the oner involved a payment by India 
to His Majesty’s Goverimient of about £49 millions which included about £4 millipuft 
on account (,f pensionary charges of British Troops. The CSreet War terminated 
^arliev. The 3rd Afghan War broke out and the agricultural situation proved worst 
than anticipated, with the result that in March 1920 the Legislative Council reconsi' 
dered their offer and reduced the total amount of the contribulion to £15,600,000. 
iThis amount which was paid to the War Office in 19^-19 also included £4 millions 
on account of pensionary charges of British Troops. But His Majesty’s Government 
would not accept as correct the figure of £4 milliens as am nst their Estimated claim

l^nsionary charges of British troops, vide Item (1). The Secralary of State has 
informed the Government of India that the matter was being referred to the Cabinet 
in England.

(3) Expenditure in Eu'st Persia.—Durinc the Great War and especially towards 
the enJ of 1917 and the beginning of 1918 it was necessary settd large Military 
Forces from India to East Petsia The expenditure on these forces to end of 1920>21 
has been debited to the War Office in the same way as charges of M^itary Forces 
despatched from India to other theatres. Ir view of the Military and Political 
interesis that India possensed in Saot Persia the War 6iBce dimirred to bear the 
entire charges in this region, but it is uncertain whether they are maintaining this 
attitude As expenditure in East Persia was not recorded separately in the accounts, 
it is rot possible to st«te the amount disputed.

(4) ChargeA of offic-trs of the Indian Army.—Owing to the expansion of
the Indian Army during Ihf* period of the great war the strengths of officers of the 
Indian Army were augmented by recruitment of a largo number of officers who were 
granted permanent commissions. With the cessatioi; of hostiliti iS and the post war 
reduction of the Army in Indii about 1,800 officers, mostly iii the junior ranks, 
bccarnii surplus  ̂to requironieut^. These are being retired from April 19S2 under 
spent, terras. Tho question of the basis of apportionment bfdween England and 
India of the charges involved in the maintenance of the surplus officers abd in t;he 
grant oi special concessions on being retired, is still under discussion between the 
India and War Offices, the Secretary of State and the Government of India claiming 
^  ‘ numbers recruited for special formations during the
Great. War, while the War Otticc would appeal to have accepted only 60 per cent, .f  
the cl.i;rges. In a (‘omnnniiralion received in May 1923 the India Office apprehended 
that the niatter might have to go to arbitration The total amount requiring

• apportionment is about £5 millions.
(5) Z>w6a;fd/wf»/,/ of British r/orty/..—The organisation of the Post War Army

permanent reductions in the strengths of- British troops as compared 
with the pre-war sanctioned establishments. The expenditure connected with the 
maintenance and disl>andni^. of the surplus troops h an Indian liability, but it will
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be incurred fn England along with similar charges relating to disbandment of Surolus 
British troops on Imperial Establishment. The apportionment between the two Gov­
ernments is still under discussion. The total amount involved is not yet known.

(&' Exchange, concesntfioji on gratuities—War Gratuities fixed in sterling and
payable op 4th August 1019 were sanctioned for British officers and other ranks an 
ft reward for service during the gi’eat war. The cost of the gratuities in excess rf 
the amount calculated for the normal strengths of officers and,men on the Indian 
establishment was an Imperial liability. The rate of exchange on 4th August 1919 
was Iff. 8d. the rup^. The Government of India eciing upon what they believed to be 
the ivtentions of His Majesty’s Government according to a telegi*am received from the 
Secretary of State  ̂ however, paid the gratuities at 1̂ . 4</. the rupee to British soldiers 
serving in India and Mesopotamiai on that date, tiiibsecjuently thfi Secretary of State 
acting on what he believed to l>e the intention of His Majesty'? Government, aatho- 
rised the payment by the Goveriunent of India of wai' gratuities at the same rale to 
British officers. The loss by exchange debited to the Wki Office under these arrange­
ments was estimated at £200,000 in 1921 and this amount was pi ovisionally refunded 
to the War Office in 1920>21. The Government of India protested and the matter 
went to arbitration in England. The award of the arbitrator was against India.

(7) Future administration of Adtn and incidence of cost.—A brief history of this 
item will be found at paragraphs 22 and 23 of the Retrenchme.it Committee’s report 
on Political expenditure.

It has been suggested by the Government of India that the existing financial 
arrangement should be revised. The question is still under discussion.
^ (8) Expenditure in Persia,—Following the recommendations of the Welby Com­

mission, diplomatic and consular expenditure in Persia is bein«; shared equally between 
tlie Ifcme and Indian Governments In view of the fact that Indian interests id 
I’ orsia havo .*jot incroasod ns rapidly as Imperial interests, it has l>een suggested that 
this division is no longer fair and that since Indian interests are mainly confined to East 
Persia, it would be preferable to avoid divided oxpendihiro where possible. Proposals 
to this end have been submitted for consideration by His Majesty’s Government,

* SiLL AS n s e k )  IK THE LEGISLATlVJfl ASSEMBLY. i t

BILL AS PASSED IN THE LEGISLATIVE ASSEMBLY LAID ON
THE TABLE.

T he SEOHETAllY of th e  COUNCIL: Sir, in accordance with
Jiule 25 of the Indian Legislative Eules, I lay on the tiible a copy of the 
liill to regulate the entry into and residence in British India of persons 
doHiieiJed in other British possessions, which was passed by the Legislative 
Assembly at its meeting held on the 27th July, 1028.

BILLS ASSENTED TO BY HIS EXCELLENCY THE VICEROY.
T he  SECllETAKY of  t h e  COUNCIL: Sir, informiation has

l>een received that His Excellency has been pleased to ^ant his assent to 
the following Bills:

The Mahendra Partab Singh Estates Act, 1923.
The Moorshedabad (Amendment) Act, 1923.
The Code of Civil Procedure (Amendment) Act, 1923.
The Indian Income-tax (Further Amendment) Act, 1923.
The Indigo Cess (Repealing) Act, 1923.

.The Code of Civil Procedure (Amendment) Act, 1923.
The Special Marriage (Amendment) Act, 1923.
The Indian Territorial and Auxihary Forces (Amendment) Act, 1928’. 
The Indian Lunacy (Amendment) Act, 1928. * ^



The Indian Army (Amendment) Act, 1923.
The Cutchi Memons (Amendment) Act, 1923.
The Code of Criminal Procedure (Further Amendment) Act, 1923. 
The Indian Paper Currency (Amendment) Act, 1923.
The Code of Criminal Procedure (Second Amendment) Act, 1923, 
The Land Acquisition (Amendment) Act, 1923.
The Indian Ports (Amendme^t) Act, 1923.

, " The Indi^ Electricity (Amendment) Act, 1928.
The Charitable and Eeligious Trusts (Amendment) Act, 1923.
The Mussalman Wakf Act, 1923.
The Indian Stamp (Amendment) Act, 1U23.
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CKIMINAL TllIBES BILL.
Thb H ono urable  Mr. G. S. KHAPAKDE (Berar; >iominated Noft- 

Official): Sir, I ask for leave to introduce a Bill to consolidate the law on 
the subject of Criming Tribes.

This legislation was, I believe, taken up as early as 1911 and since 
then periodically it has been coming up before the Legislature and as many 
as four amendments have been m îde to the original Act of 1911. So the 
law has got considerably scattered and I believe it is somewhat difficult 
to ascertain. Honourable Members will remember that last year, when 
the last amendment came up here, my Honourable friend Mr. ilaza AU 
proposed a number of amendments and it turned out that he was looking 
at an old Act and the new amendments did not appear to have attracted 
his notice at 1̂1. {The Honourable S»aiyid Raza Ali : “  They were not in 
the book *’.) ^I think Jie was using a copy made over to him by the library 
of our office and that copy had not been brought up-to-dat% by pasting 
those little bits, which they call slips, to indicate the amendments. That, 
I understand, is both interesting and amusing. As a rule, beneficial things 
are not amusing, but that one was. The problem of gathering law is â 
difficult one and involves the question of putting the amendments into 
their proper places, construing them, and so on. So this law has become 
rather difficult. As the original object of this law is the reclamation of 
these criminal tribes, as was explained, I believe, last year by the Honour­
able the Home Member, it is proper and meet that the whole law should 
be put together in one place, so that hereafter anybody wishing to have 
anything to do with this law may find everything put together in one 
place. The present * Bill contains nothing new. It is only a consolidation 
of amendments and putting them into their proper places and bringing, 
so to say, the Act of 1911 up to date. Every proposition that is embodied 
in this new Bill has already been assented to by this Honourable Council 
before and I trust it is not necessary for me to explain the provisions or 
to indicate the principle of the IMll. I think I explained last year that 
these criminal tribes have a historical origin. They had their origin in 
the circumstances obtaining at one time, but, under altered conditions, 
we have no use for them and therefore the endeavour is to reclaim them 
and make them intg respectable citizens. I Mo not think it is necessary 
at this time to explain the Bill further. So I ask for leave to introduce it.



IThb H onourable iu b  PRESIDENT: The question  is :
** That leave be given to introduce '4 Bill to consolidate the law relating to Criminal 

Tribes.

The motion was adopted.
The Honoukable Mr. G. S. KHAPARUE: Sir, I introduce the Bill.

CJIIMIXAL TBlBkS filLL. i l

INDIAN TOLLS BILL.
T h e  H o n o u r a ble  D r . M ia n  S ir  M U H A M M A D  S H A F I  (Law M e m b e r ) : 

Sir, I  rise to ask for leave to introduce a Bill to consolidate the law relat­
ing to Tolls on Public Koads and Bridges.

This Bill, which is a pure measure of consolidation, is one of the minor 
products of the energies of the Statute Law llevision Committee in the

> performance of whose duties you, Sir, as is well known, played an out­
standing part. I referred to the Bill as one of the minor products of the 
Statute Law lievision Committee only because the number of Acts to be 
consolidated is not very large nor are the Acts themselves very long, and 
at the same time the progress of municipal and local self-government 
during the last, half century has been such as considerably to curtail the 
scope of their operation. In fact, the main object of the Bill is to enable 
us, when we repubhsh a revised edition of the General Statutes, to get 
rid of several old Acts, which, by reason of various repeals and amend­
ments, render the law which they lay down somewhat difficult to ascertain. 
The scope of the Bill is fully explained in the Statement of Objects and 
Reasons, the contents of which it is unnecessary for me to recapitulate. 1 
would merely point out that it contains no intentional change of the law.
I accordingly commend the Bill to the Council and take this opportunity 
of thanking the Statute Law Revision Coinniittee, and more especially 
you. Sir, as their President, for what I think I may describe as a useful 
little piece of legislation. Sir, I move that leave be given to introduce tho 
Bill.

T h e  H o n o u rable  S a iy id  RAZA ALI : May I just ask the Honourable 
Member through you. Sir, whether this measure of consolidation has been 
pubUshed in the Gazette or not? ‘

T h e  H on o u rable  D r . M ian  S ir  MUHAMMAD SH AFI: It has not yet 
been published.

T h e  H on o u rable  S a iy id  RAZA A L I: Sir, I regret that I am not in 
a position to offer any comment on the necessity which has led to this 
branch of the law being i)roposed to be consolidated. The one point with 
which I am concerned at this stage is that, unfortunately, it has been the 
tendency of Government, so far as tliis Chambei* is concerned, to bring for­
ward consolidation measures without eithfer publishing them in tho Gazette 
or supplying the Honourable Members with advance copies. There may havt; 
been some little justification in the case of tho Honourable Mr. Khapardu 
in springing his proposed consolidation measure on this Council, but that 
justification becomes much less, if I may be permitted to say so, in the • 
case *of the Leader of the House. The result of such measures being 
brought before this Council without ĵ iny sort of previous iniPormation or 
publication, is that a very useful stage, namely the stage of introduction, 
is allowed to go by witfiout Honourable Members of tjiis Council being in a 
position to help the Government »or the public with their criticism and



[Saiyid B^za Ali.] .
advice. * I know, Sir, there will be opportunities ijoming forward when we 
will be in a position to go into this n\easure, but I submit that, unless it is 
absolutely necesseiry, measures of this character should not be brought 
forward, unless they have been either published in the Gazette, or unless 
information has been given to Honourable Members.

T h e  H o n o u ra b le  Du. M ian S ir  M U H A M M A D  S H A F I (Law Member): 
Sir, as I explained in my opening speech, this is purely a measure con: 
solidating various provisions in the law relating to the subject-matter of 
this Bill and does not introduce any change in the law as it stands at 
presdnt. In these circumstances I respectfully submit that it was neither 
necessary nor bom  any point of view desirable, either to publish the Bill 
beforehand in the Gazette of India, or to supply Honourable Members with 
copies. Copies have been placed before the Honourable Members and 
when they come to look into the Bill, they will find that my statement 
that the Bill enacts uoihing new but merely consolidates the existing law, 
is correct.

The H o n o u r a b le  t h e  PRESIDENT: The Honourable Member raises 
a point which seems to me to involve some question of practice. I there­
fore propose to say a few words. If I understand the Honourable Member 
rightly, he complainfl that the Bill has not been published. The effect 
of a SiM beijag published by direction of the Governor General is not only 
to enable this Council to have full knowledge of it, it is entirely to defeat 
the iotroduction stage. I do not know if the Honourable Member wished 
tihai. Publication by the Governor General takes the place of introduction.
1 do not uoderaiand the Honourable Member’s point on that. If it is 
the Honourable Member’s desire that there should be a debate on the 
introduction of the Bill, then publication would defeat that. I would 
further draw his attention to the fact that it is clearly the inoontion of 
the Rules and St^diAg Orders that the procedure on introduction of i\ 
Bill should be mainly formal. I would refer him to Standing Order 30, 
which I shall read to the Council:

If a motion for leave to introduce a Bill is opposed, the President, after permit-
i-ing, if he thinks fit, a brief explanatory statement from the member who moves and 
frum the member who opposes the motion, may without fiu'ther debate, put the 
question.”

Now that clearly indicates that this Council has adopted in Standing 
Orders the same rule as the rule in the House of Commons, that is if 
the introduction of a Bill is opposed, the matter is brought to a short 
conclusion by the question being put. So I think the Honourable Member 
is really attacking the procedure not of the Government of India but of 
Ais Council, and if he feels that we are not right in adopting this short, 
method of introducing Bills, I would ask him to consider whether he should
not move for the amendment of the Standing Orders. As the Orders
now stand, I fail to see how, if Government had published this Bill, any 
discussion would have taken place. '

T h e  H onourable  L ala  SUKHBIR SINHA (United Provinces: Non- 
Muhammadan): With your permission I would like to raise another objec­
tion to this Bill. So far as my opinion goes, I think it is a Provincial 
subject and it will be better if the subject is left to the Provincial Govern­
ments to deal with.

Tm H o n o u r a b le  t h e  PRESIDENT: Does the Honourable Member 
oppose the introduction? <
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T he H onourable L ala SUKHBIR SINHA : Yes, and I would like to
have it referred to the Provincial Governments to take the matter up
instead of moving it here.

T he H onourable the PRESIDENT: Then I  shall put the motion.
The question is:

** That leave be ffiven to introduce a Bill to consolidate the Uw relating to Toll< 
op Public Roads ana Bridges.”

The motion was adopted.
T he H onourable D r . M ian S ir  MUHAMMAD SHAFI: I b«g to

introduce the Bill.

’ INDIAN TOLLS BILL,  ̂ ^1

OFFICIAL BUSINESS FOR THE 5TH FEBRUARY, 1924.
T he H onourable D r . M ian S ir MUHAMMAD SHAFI (Law Member): 

Sir,’ !  understand that Honourable Members have recently been circularised
in regard to official business which is likely to come before this H ou se
early in February. I am not in a position to make any definite announce­
ment as to other official business to be brought forward, but it is probable
that on the 5th February motions will be msuie that the two Bills which
have been introduced to-day be taken into considoration.

T he H onourable the PRESIDENT: That concludes the business of
the day. I would like merely to remind Honourable Members that eur
attendance is conunanded by His Excellency to-morrow in the other
building. I adjourn thi« Coimcil io Monday, the 4th of February at
11 O’clock.

The Council then adjourned till Eleven of the Clock on Mondav, the
4th February, 1924. "
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